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SYNOPSIS 

Application is being filed challenging the operation of Cold storage unit in 

Palbani of Baripada in Mayurbhanj District. That the unit is operating 

without consent to establish which is illegal, and the present application is 

filed under the precautionary principle inorder to avoid any mishap in the 

future. 

LIST OF DATES 

17/04/2023 Complaint to Factory and Boiler Inspector   

1/05/2023  Inspection of the unit based on public complaint 

6/05/2023   Inspection report signed  

08/04/2024  RTI reply received from Regional office SPCB, Odisha 

08/07/2024  Original application  
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

(Under Section 14, 15 read with Section 18 of the National Green Tribunal Act) 

 Original Application No------- OF 2024/EZ 

IN THE MATTER OF: 

SAPAN KUMAR GHOSH, S/O- MRIGANKA SEKHAR GHOSH, 

AGED ABOUT 37 YEARS, AT- WARD NO 25, PALBANI PS- 

BARIPADA TOWN DIST- MAYURBHANJ, 757001   

         APPLICANT 

VERSUS 

1. State of Odisha represented by Additional Chief Secretary, Forest, 

Environment and Climate Change Department, Government of 

Odisha, Kharabela Bhawan, Bhubaneswar, 751001 fesec.od@nic.in 

2. The Collector and District Magistrate, Mayurbhanj, At/PO- Baripada, 

Dist- Mayurbhanj, Odisha, Pin-770002. dm-mayurbhanj@nic.in  

3. The Director of Factories and Boilers, At/Po- Kharavela Nagar, Unit 

III , Bhubaneswar -751001 Email- factblrs.orissa@yahoo.com  

4. Member Secretary, Odisha State Pollution Control Board 

A/118, Unit-VII, Nilakantha Nagar, Bhubaneswar, PIN-751012, Odisha 

   

mailto:fesec.od@nic.in
mailto:dm-mayurbhanj@nic.in
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paribesh1@ospcboard.org  

5. M/s Das Cold Storage represented by its Propietor Sri Girish Chandra 

Das.  At/PO:Palbani, Baripada, Mayurbhanj,  Dist- Mayurbhanj, 757107 

RESPONDENTS 

MOST RESPECTFULLY SHOWETH: 

I. The address of the Applicant is given above for the service of 

notices of this Application. 

II. The addresses of the Respondents are given above for the 

service of notices of this Application. 

III. That the present Application is being filed challenging the 

operation of cold storage without Consent To Operate from 

the State Pollution Control Board and the possible impact of 

gas leakage considering lack of adequate safety measure.  

FACTS 

1. That the applicant is a resident of WARD NO 25, PALBANI PS- 

BARIPADA TOWN DIST- MAYURBHANJ and concerned with the 

possible impact of gas leakage and operation of cold storage without 

CTO in their locality. 

2. It is pertinent to mention here that on dated 17/04/2023 a public 

complaint was made to the Director of Factories & Boilers, alleging the 

mailto:paribesh1@ospcboard.org
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leakage of ammonia gas from one cold storage unit and endangering the 

life of common people. Copy of the complaint letter dated 17/04/2023 is 

here unto annexed as ANNEXURE-1. 

3. That pursuant to the public complaint dated 17/04/2023 the ASSISTANT 

DIRECTOR OF FACTORIES AND BOILERS, KEONJHAR ZONE has 

inspected the cold storage unit at Palbani in Baripada District operated 

by the private respondent Sri Girish Chandra Das. 

4. That the inquiry report of the factory and boiler found some deficiencies, 

the deficiencies are as follows  

i. Ammonia receiver along with the connected pipelines was 

found not tested by a competent person duly approved by 

Chief Inspector of Factories.  

ii. Ammonia receiver was found not colour coded. Even the 

direction of flow of ammonia through pipelines is not 

marked. 

iii. Neither portable sensors nor online sensors are provided near 

the receiver and connected pipelines. 

iv. Self-containt breathing apparatus, nose masks etc were also 

found not provided for the of the workers, particularly at the 

time of emergency safety 
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v. The workers engaged for handling this highly toxic ammonia 

gas were also found neither having adequate technical 

qualification nor training. 

vi. Outlet of the safety valve has not been put inside water 

source to restrict adverse effect of ammonia gas on people. 

vii. Thickness measurement and other NDT tests have also not 

been carried out to ascertain the healthiness of the ammonia 

receiver. 

5. It is humbly submitted that since Ammonia is a colourless highly 

irritating gas with sharp suffocating pungent odour. It is lighter than air, 

its density being 0.589 times that of air, Most people are exposed to 

ammonia from inhalation of the gas. Ammonia interacts immediately 

upon contact with available moisture in the skin, eyes, oral cavity, 

respiratory tract and particularly mucous surfaces and causes immediate 

burning of the nose, throat, respiratory tract which causes coughing. 

6. It is further submitted that the factory and boiler has observed certain 

violations and the same is summarized as follows, 

i. Section 7(A) of the Factories Act 1948::- As Ammonia is a 

hazardous substance and it has been storing & handling, 

there was no Material Safety Data Sheet (MSDS) was found 

displayed at the at area. Proper colour coding with the flow 

direction to be marked for pipe lines to avoid any emergency. 
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ii. Section 7-A of the Factories Act:- The rubber mat was found 

missing below electric panel board in production section. 

iii. Section 21 of the Factories Act 1948: Provide safe Guards 

for the "V" belt drives of the compressors and wrapped with 

dense wire mesh of substantial construction to avoid 

accidents in compressor room. 

iv. Section 31 of the Factories Act 1948: The Ammonia receiver 

tank, their connected pipelines, which has person approved 

by the Director of Factories & Boilers Odisha, Bhuabneswar 

be got verified from the undersigned. 

v. Section 11 of Factories Act:- Some unwanted scrap materials 

are found lying haphazardly near the Production section. 

Housekeeping at that area is not satisfactory. 

vi. Rule 62-H of O.F.R 1950: Provide self-contained breathing 

apparatus, Hand gloves & nose masks and ensure to use the 

same during working hour. Copy of the inspection report 

dated 06/05/2023 is here unto annexed as ANNEXURE-2. 

7. It is pertinent to mention here that from one RTI application it was 

revealed that no such CTO was granted to any cold storage in the 

Mayurbhanj municipality of Baripada District. Copy of the RTI reply 

dated 08/04/2024 is here unto annexed as ANNEXURE-3. 
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8. On the contrary it is pertinent to mention here that the state pollution 

control board of Odisha use to grant CTO for the cold storage units, 

which shows that the issuing of CTO to cold storage units are also comes 

under the purview of SPCB. One of such CTO granted by SPCB Odisha 

is here unto annexed as ANNEXURE-4. 

9. It is further submitted that Hon’ble NGT has taken cognizance of gas 

leak in OA 72/2023/EZ and disposed of the application with a direction 

to pay environmental compensation. 

10.  That the Hon’ble NGT on various occasions observed the diverse impact 

of Ammonia gas leak, which also can lead to loss of life, in a similar case 

of ammonia gas leak the Hon’ble NGT EZ constituted a fact finding 

committee to visit the site in question and submit its reports with regard 

to the allegations made in the newspaper report within four weeks. The 

Committee shall also determine the compensation, if any, to the deceased 

identifying the deceased by name and stating the same in the Report. The 

Committee shall also determine Environmental Compensation if the 

allegation of leakage of ammonia gas cylinder at the dairy is established. 

11. It is needless to mention here that the Ammonia interacts immediately 

upon contact with available moisture in the skin, eyes, oral cavity, 

respiratory tract and particularly mucous surfaces and causes immediate 

burning of the nose, throat, respiratory tract which causes coughing and 
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can also lead to death of the person who comes in contact with the gas 

without any safety measure.  

12. Since the gas is hazardous a coach monitoring of the unit is need of 

the hour. 

13. The Hon’ble Supreme Court in (2004) 12 SCC 118, M.C. Mehta vs. 

Union of India & Ors., has held as under: - 

“45. The natural sources of air, water and soil cannot be utilized if the 

utilization results in irreversible damage to environments. There has 

been accelerated degradation of environment primarily on account of 

lack of effective enforcement of environmental laws and non-

compliance of the statutory norms. This Court has repeatedly said that 

the right to live is a fundamental right under Article 21 of the 

Constitution and it includes the right to of enjoyment of pollution-free 

water and air for full enjoyment of life. (See Subhash kumar v. State 

of Bihar)  

46. Further, by 42nd Constitutional Amendment, Article 48- A was 

inserted in the Constitution in Part IV stipulating that the State shall 

endeavour to protect and improve the environment and to safeguard 

the forest and wildlife of the country. Article 51A, inter alia, provides 

that it shall be the duty of every citizen of India to protect and improve 

the natural environment including forest, lakes, rivers and wildlife and 

to have compassion for living creatures. Article 47 which provides that 
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it shall be the duty of the State to raise the level of nutrition and the 

standard of living and to improve public health is also relevant in this 

connection. The most vital necessities, namely, air, water and soil, 

having regard to right of life under Article 21 cannot be permitted to 

be misused and polluted so as to reduce the quality of life of others. 

Having regard to the right of the community at large it is permissible 

to encourage the participation of Amicus Curiae, the appointment of 

experts and the appointments of monitory committees. The approach 

of the Court has to be liberal towards ensuring social justice and 

protection of human rights. In M.C. Mehta v. Union of India [(1987) 4 

SCC 463], this Court held that life, public health and ecology has 

priority over unemployment and loss of revenue. The definition of 

‘sustainable development’ which Brundtland gave more than 3 

decades back still holds good. The phrase covers the development that 

meets the needs of the present without compromising the ability of the 

future generation to meet their own needs. In Narmada Bachao 

Andolan v. Union of India & Ors. [(2000) 10 SCC 664], this Court 

observed that sustainable development means the type or extent of 

development that can take place and which can be sustained by 

nature/ecology with or without mitigation. In these matters, the 

required standard now is that the risk of harm to the environment or to 

human health is to be decided in public interest, according to a 
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“reasonable person’s” test. [See Chairman Barton: The Status of the 

Precautionary Principle in Australia: (Vol. 22) (1998) (Harv. Envtt. 

Law Review, p. 509 at p.549-A) as in AP Pollution Control Board vs. 

Prof. M.V. Nayuder (Retd) & Ors. [(1999) 2 SCC 718]. 

47. The mining operation is hazardous in nature. It impairs ecology 

and people’s right of natural resources. The entire process of setting 

up and functioning of mining operation require utmost good faith and 

honesty on the part of the intending entrepreneur. For carrying on any 

mining activity close to township which has tendency to degrade 

environment and are likely to effect air, water and soil and impair the 

quality of life of inhabitants of the area, there would be greater 

responsibility on the part of the entrepreneur. The fullest disclosures 

including the potential for increased burdens on the environment 

consequent upon possible increase in the quantum and degree of 

pollution, has to be made at the outset so that public and all those 

concerned including authorities may decide whether the permission 

can at all be granted for carrying on mining activity. The regulatory 

authorities have to act with utmost care in ensuring compliance of 

safeguards, norms and standards to be observed by such entrepreneurs. 

When questioned, the regulatory authorities have to show that the said 

authorities acted in the manner enjoined upon them. Where the 

regulatory authorities, either connive or act negligently by not taking 
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prompt action to prevent, avoid or control the damage to environment, 

natural resources and peoples’ life, health and property, the principles 

of accountability for restoration and compensation have to be applied. 

24 48. Development and the protection of environments are not 

enemies. If without degrading the environment or minimising adverse 

effects thereupon by applying stringent safeguards, it is possible to 

carry on development activity applying the principles of sustainable 

development, in that eventuality, the development has to go on 

because one cannot lose sight of the need for development of 

industries, irrigation resources and power projects etc. including the 

need to improve employment opportunities and the generation of 

revenue. A balance has to be struck. We may note that to stall fast the 

depletion of forest, series of orders have been passed by this Court in 

T.N. Godavarman case regulating the felling of trees in all the forests 

in the country. Principle 15 of Rio Conference of 1992 relating to the 

applicability of precautionary principle which stipulates that where 

there are threats of serious or irreversible damage, lack of full 

scientific certainty shall not be used as a reason for proposing 

effective measures to prevent environmental degradation is also 

required to be kept in view. In such matters, many a times, the option 

to be adopted is not very easy or in a straight jacket. If an activity is 

allowed to go ahead, there may be irreparable damage to the 
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environment and if it is stopped, there may be irreparable damage to 

economic interest. In case of doubt, however, protection of 

environment would have precedence over the economic interest. 

Precautionary principle requires anticipatory action to be taken to 

prevent harm. The harm can be prevented even on a reasonable 

suspicion. It is not always necessary that there should be direct 

evidence of harm to the environment.” 

14. In the case of Essar Oil Ltd. vs. Halar Utkarsh Samiti and others, the 

Supreme Court discussed the need for a balance between the economic 

and social needs and development on the one hand and environment 

considerations on the other. It was observed that laws on environment 

should be to create harmony between the two since neither one can be 

sacrificed at the altar of the other. In this regard, the observations of this 

Court in the case of Indian Council for Enviro-Legal Action vs. Union 

of India and others were quoted as under: “While economic 

development should not be allowed to take place at the cost of ecology or 

by causing widespread environment destruction and violation; at the 

same time, the necessity to preserve ecology and environment should not 

hamper economic and other developments. Both development and 

environment must go hand in hand, in other words, there should not be 

development at the cost of environment.”  Citation (2004) 2 SCC 392 71 
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15.  In the case of Maharashtra Land Development Corporation and 

others vs. State of Maharashtra and another reference was made to 

Glanrock Estate Private Limited vs. State of Tamil Nadu wherein it 

was observed as under:  

“27. …. Forests in India are an important part of the 

environment. They constitute [a] national asset. In various 

judgments of this Court delivered by the Forest Bench of this Court 

in T.N. Godavarman Thirumulpad v. Union of India (Writ Petition 

No. 202 of 1995), it has been held that ‘intergenerational equity’ is 

part of Article 21 of the Constitution.  

28. What is intergenerational equity? The present 

generation is answerable to the next generation by giving to the 

next generation a good environment. We are answerable to the 

next generation and if deforestation takes place rampantly then 

intergenerational equity would stand violated. The doctrine of 

sustainable development also forms part of Article 21 of the 

Constitution. The ‘precautionary principle’ and the ‘polluter 

pays principle’ flow from the core value in Article 21.  

30. The important point to be noted is that in this case we are 

concerned with vesting of forests in the State. When we talk about 

intergenerational equity and sustainable development, we are 
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elevating an ordinary principle of equality to the level of 

overarching principle.”  

GROUNDS 

a. That the unit is operating without consent to operate as evident from 

the online consent management and monitoring system. 

b. That the Baripada city has recorded the highest temperature in the 

world thereby preventive and precautionary measures to be put in 

place 

c. That Section 20 of the NGT Act, 2010 recognises the three core 

principles while passing any order, decision or award, and states that  

the Tribunal shall apply three core principles, including the 

‘principles of sustainable development, precautionary principle, 

and the polluter pays principle’. The principles have the potential to 

play an important role in shaping the performance of 

industries/commercial enterprises and make them adopt 

environmentally responsible practices. 

d. In order to protect the environment, the precautionary approach shall 

be widely applied by States according to their capabilities. Where 

there are threats of serious or irreversible damage, lack of full 

scientific certainty shall not be used as a reason for postponing cost-

effective measures to prevent environmental degradation. The 

precautionary principle comes into play, which shifts the ‘burden of 

https://en.wikipedia.org/wiki/Environmental_degradation
https://chicagounbound.uchicago.edu/cgi/viewcontent.cgi?referer=&httpsredir=1&article=1086&context=law_and_economics
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proof’ on the proponent of the activity to show that his activity does 

not pose a threat of severe harm to the environment. The Supreme 

Court of India (“SC”) adopted the ‘strong’ version of the principle as 

part of the ‘law of the land’ in the Vellore Citizens Welfare Forum v. 

Union of India and Ors. (“Popularly known as Vellore Case” 1996 5 

SCC 647,  WP 914/1991 Judgement dated 28/08/1996) 

e. That the operation of a defaulter unit is against the Precautionary 

Principle. The Precaution may be defined as "caution in advance", 

"caution practiced in the context of uncertainty", or 

informed prudence. Two ideas lie at the core of the principle: one of 

the primary foundations of the precautionary principle, and globally 

accepted definitions, results from the work of the Rio Conference, or 

"Earth Summit" in 1992. Principle 15 of the Rio Declaration notes 

f. The degradation of environment caused by the industry or any damage 

to the environment has to be made good by the industry. The industry 

has been a persistent defaulter and any direction to comply with the 

conditions of the consent order is in conformity with law 

LIMITATION 

That the operation of the cold storage unit is on-going on day to day basis 

and further the operation of the unit without consent to operate is not 

permissible. That the RTI reply received on dated 08/04/2024 and the 

https://chicagounbound.uchicago.edu/cgi/viewcontent.cgi?referer=&httpsredir=1&article=1086&context=law_and_economics
https://main.sci.gov.in/jonew/judis/15202.pdf
https://main.sci.gov.in/jonew/judis/15202.pdf
https://en.wikipedia.org/wiki/Prudence
https://en.wikipedia.org/wiki/Rio_Conference
https://en.wikipedia.org/wiki/Earth_Summit
https://en.wikipedia.org/wiki/Rio_Declaration
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application is being filed within six months hence the application is not 

barred by limitation 

PRAYER 

A. The applicant prays for closure of the cold storage unit till it obtain the 

consent to operate from state pollution control board  

B. Direct the state pollution control board to calculate the environment 

compensation for the defaulting period and impose the same on 

Respondent no.5. 

C. Pass any other order(s)/direction(s) that Your Lordships may deem fit and 

proper in the interest of justice, equity and good conscience. 

  And for this act of kindness, the petitioner shall as in duty 

bound, ever pray. 

 

DATE: 08TH July 2024  APPLICANT THROUGH 

        

PLACE-Bhubaneswar    ADVOCATE 
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BEFORE THE HÌN BLE NATIONAL GREEN TRIBUNAL 

EASTERN ZONE BENCH, KOLKATA 

ORIGINAL APPLICATION NO .... OF 
IN THE MATTER OF: 

SAPANKUMAR GHOSH 

STATE OF ODISHA AND ORS 

JANMEJAYA BHUBANESWAR RAUTRAY REGO. N. ON-52012 EXP: :A1E 26/027 

VERSUS 

Verified on this the A 

I SAPAN KUMAR GHOSH, S/O , S/O MRIGANKA SEKHAR 
GHOSH, AGED ABOUT 37 YEARS, AT- WARD NO 25, PALBANI 
PS- BARIPADA TWON DIST- MAYURBHANJ, 757001 do hereby 
solemnly affirm, and declare as under: 

AFFIDAVIT 

1. That I am the Applicant in the abovementioned application and I am 
fully conversant with the facts and circumstances of the case and 

therefore competent to swear this affidavit. 

VERIFICATION 

2. ThatI have read over the contents of the accompanying affidavit 
and the same is true and correct and is drafted on my instruction. 

(e above named 

day of 
that the contents of the above rejoinder are true añd correct. No part of it 

voeate duly identified tr ei.f.s.. 

DeDonen(s) 

is false and nothing material has been concealed there from. 

A., BrubaDeswar. 

orn oath th 
are true to .. 
kncwledge cr3 :'i:: 

APPLICANT 

RESPONDENTS 

08 JUL Z024 

Soidavn 
h¿r I ths 

Noeiy, Bhubaneswa 

Sapn kumanihosh 
DEPONENT 

AAears 0 8JU2024, JANMEAYNALTRAY al... 

bpan kumn Goheh 

VERIFICANT 

NOZARY, Gev 79tA 6AHUaANEANA RÉGD. NO-ON-86/2012 
Mob. No. -9337121273 
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To, 
The Director of Factories & Boilers, 
Odisha, Bhubaneswar 

Sub - Leakage of Ammonia gas from the Cold Store and endangering 
of the life of common men in Baripada. 

Respected Sir, 

We the undersigned beg to inform you that there is a Das Cold 
Store at Palbani area in Baripada town which is 40-45 years old. Most 
of the times Ammonia gas leaks from this Cold Store. The people of 
ward No.- 25 suffer from various diseases due to the foul smell of the 
rotten potatoes as well as the leakage of the gas. Sometimes very ear 
deafening sound comes from the machines. A part of the Cold Store 
is on the Govt. land. Moreover the owner of the Cold Store does not 
have any valid license. 

As the owner is a man having muscle power as well as money, 
the common men do not dare to raise voice and whenever anyone 
complains the owner threatens him in several ways. If such situation 
continues there is every possibility of life putting in danger. 

Hence we request your honour to be kind enough for an 
impartial enquiry and to initiate steps for closer of the said Cold 
Store for which we will highly be obliged. 

Baripada 
Date: 17/04/2023 

Copy to The Deputy Director, Safety, 
Bhubaneswar & The Assistant Director,-Balasore zone for kind information & 
Necessary action. 

Thanking you 

Yours faithfully 
Saay kuua Das 

&-dalmotan Ptra 

a61i IQis 
5- Noloin mohatra 
6- Laymianyen Shngn 
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To 

Ref: 

OrFICE OF THE ASSISTANT DIRECTOR OF FACTORIES AND BOILEKs, 
KEONJHARZONE, JAGANNATHPUR, KEONJHAR 

Lette No D4. OG.05-a3 

Sub: Enquiry report on the complaint petition filed by Sri Sanajay Kumar Das and oo 
egarding leakage of ammonia gas from the Cold Store M/s Das Cold Storage, 
AUPo:Palbani, Baripada, Mayurbhanj. and endangering of the life of common men in 
Baripada. 

Sir, 

The Director of Factories and Boilers, 
Orissa, Bhubaneswar 

() Complaint petition of Sri Sanjay Kumar and others dated 17.04.2023. 
(i) Letter No. DFB-IV(B))-04/2023 - 1252 dated 01.05.2023 of Deputy Director of 
Factories & Boilers (Safety) received through mail also. 

In inviting reference to the above-mentioned letters, I enquired in to the matter on 
01.05.2023 and furnishing here with the enquiry report along with action taken report in 
the matter for kind perusal and further instruction in the matter. 

Memo No. 19 Keonjhar Dated O605 022 

Yours faithfully 

Assistant Diredtorof Factories& 
Boilers, Keonjhar 

Copy submitted to the Dy. Director of Factories and Boilers,Jajpur Road Division, Jajpur Road for 
favour of information and necessary action. 

6S-292 
Assistant Director of Factories& 

Boilers, Keonjhar 
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ENQUIRY REPORT OF SRI BOILERS, KEONJHAR COLD STORE AT PALBANI ENDANGERING LIVES OF COMMON MEN IN THE VICINITY. 
Based on the complaint 

ZONE ON ALLDDGED LEAKAGE 

petition rcccived from Sri Sanjay 1 

( OF AMMONIA GAS FROM DAS 

the matter on 01.0s.2023. During enquiry, it was revonlcd that M/s Das Cold Storage is in operation at Palbani, Baripada since long. During my cnquiry, cight employees were physically present along 

Kumar Das and few others, I enquired into 

1beeroccupier Sri Girish Chandra Dgs, On 1he dote of my enguiry, potatoes were storeu m the cold store. It was also observed that ammonia was used as a refrigerant for the cold store. 

Ammonia is a colourless highly irritating gas with sharp suflocating pungent odour. It is lighter than 
ay s ensity being 0.589 timcs that of air, Most people are cxposed to ammonia from inhalation o 
te gas. Ammonia interacts immediately unon contact with available moisture in the skin, eyes, Oral 

espiratory tract and particularly mucous surfaces and causes immediate burning of the nose, throat, rcspiratory tract which causes coughing. 

During my enquiry the following deficiencies were observed. 

Ammonia should be stored in a cool, drv. well ventilated area, out of direct sunlight, away from heat 
and ignition sources, away from flammable materials and process handling areas. Since, ammonia is 
Stored under pressure, the vessels should be tested periodically by competent persons duly approved 
by Government of Odisha. Besides, safety appliances should also be mounted on the ammonia 
receivers. In addition to this, provision of gas sensors should be available at site to detect leakages of 
ammonia. It is also required to install on line gas sensors fitted with alarms for the safety of the 
employees working therein. 

1. Ammonia receiver along with the connected pipelines was found not tested by a competent 
person duly approved by Chief Inspector of Factories. 

2. Ammonia receiver was found not colour coded. Even the direction of flow of ammonia 
through pipelines is not marked. 

3. Neither portable sensors nor online sensors are provided near the receiver and connected 
pipelines. 

4. Self-containt breathing apparatus, nose masks ete were also found not provided for the safety 
of the workers, particularly at the time of emergency. 

5. The workers engaged for handling this highly toxie ammonia gas were also found neither 
having adequate technical qualification and training. 

6. The outlet of the safety valve has not been put inside water source to restrict adverse effect of 
ammonia gas on people. 

7. Thickness measurement and other NDT tests have also not been carried out to ascertain the 
healthiness of the ammonia receiver. 

Later, discussed with the complainants and other residents of ward no. 25 and came to know that at 
times the residents are feling burning sensation and pungent smell, mote so during evening hours 
and at night. Obtained statements from the residents. 

In view of the above, management is required to take adequate steps for safe use of ammonin and 
ascertain the healthiness of the ammonia receiver, for whieh legal action shall be taken against the 
management. 

Asst Dircctor of Factoties & Boilers, Keonjhar 

IKN HANSDAH, ASSISTANT DIRECTOR OF FACTORIES AND 
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INSPECTION REPORT OF SRI I 
Date of inspection 

Name and address of the Factory 
Registration No. 

(K.N.HANSDAH,ASSISTANT DIRECTOR OF FACTORIES ANDBOILERS, 

KEONJHAR ZONE,JAGANNATHPUR,KEONJHAR 

Status of renewal of licence Name and address of the Occupier 
Name and address of the Manager Name of the person present during inspn. No. of persons as per Licence Nos of persons noticed working during insp Amount of power as per Licence Amount of power installed during inspn. Manufacturing process. 

Violations noticed 

: 01.05.2023 
: M/s Das Cold Storage, At/Po:Palbaní.Baripada. 
Mayurbhanj. 

:MJ-76 
: Licence for the year renewed from 01.01.2022 to 31.12.202 

: Sri Girish Chandra Das, At: Palbani, Po:Baripada, 

Mayurbhanj. 
: self managed 
:Sri Girish Chandra Das, 

Memo No. 100 

:30( Thirty) 
: 08( Eight ) 
:79.822 kw. 
:79.822 kw. 

: Preservation of potato. 

I. Section 7(A) of the Factories Act 1948::- As Ammonia is a hazardous substance and it has been storing 
& handling. there was no Material Safety Data Sheet ( MSDS) was found displayed at the at area. Proper 
colour coding with the flow direction to be marked for pipe lines to avoid any emergency. 

2. Scction 7-A of the Factories Aet:- The rubber mat was found missing below electric panel board in 
production section. 

3. Section 21 of the Factories Act 1948: Provide safe Guards for the «y" belt drives of the compressors and 
wrapped with dense wire mesh of substantial construction to avoid accidents in compressor room. 

4. Section 31 of the Factories Act 1948: The Ammonia receiver tank, their connected pipelines. which has 

Keonjhar Dated GS A022 

not been tested from a competent person approved by the Director of Factories & Boilers Odisha, 
Bhuabneswar be got verified from the undersigned. 

5. Section 11 of the Factories Act:- Some unwanted scrap materials are found lying haphazardly near 
Production section. Houseke�ping at that area not satisfactory. 

6. Rule 62-H of O.F.R 1950: Provide self-contained breathing apparatus, Hand gloves & nose masks and 
ensure to use the same during working hour. 

You are hereby requested to rectify all above defects and send compliance within 15 days for necessary 
action at this end. 

Assistant Director of Factories and Boilers, Keonjhar 
OFFICE OF THE ASSISTANT DIRECTOR OF FACTORIES AND BOILERS,KEONJHARZONE. 

JAGANNATHPUR,KEONJHAR 

Copy to the occupier Sri Girish Chandra Das,At: Palbani,Po:Baripada.Mayurbhanj.for rectification of defect 
and strict compliance within fifteen days from the date of receipt of this letter failing which. action as deemes 
will be initiated for violation of statutory provisions of the factories act 1948. 

Asistan: Directer af 
Memo No. 1|C) Keonjhar Dated 6SQo9 

and Boilers,Keonjhar 

Cony submitted to the Director of Faciories and Boilers,Orissa, Bhubaneswar/Dy. Director of Factories and 
Boilers, Jaipur Road Division, Jajpur Road for favour of information and necessary action. 

Assistant Director of FGS23 
Boilers,Keonjhar 

pG.sn 
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ODISHA 

From 

No 1S2b/RTI/70 / 2016 (P-l1) 

Sri P.K. Rout 

To, 

Asst. Env. Scientist & PIO 

Ashutosh Padhy 

Sir, 

STATE POLLUTION CONTROL BOARD, ODISHA 

( FOREST, ENVIRONMENT & CLIMATE CHANGE DEPTT, GOVT. OF ODISHA) 

Plot No.1602, Ganeswarpu, Balasore -756019 

Clo -Santosh Kumar Padhy 
At:- Plot No -2132/ 4814 

Nageswar Tangi 
Bhubaneswar:- 751002 

Sub- Information under RTI Act, 2005- Reg. 

REGIONAL OFFICE,BALASORE 

Encl : Copy enclosed 

Memo No 

Tel.: 06782-244110 

Website: www.ospcboard.org 
E-mail: rospcb.balasore@ospcboard.org 

Ref- Your RTI application received by the PIO, Balasore from State Pollution Controi Board, Biubaieswar 

on 07.03.2024 under RTI Act 2005 

Dt 

With reference to the above this is to intimate that the information sought by you is related to grant of 

CTE/ CTO Status of Cold Storage and CTO Status of Hotels in under Baripada Municipality in Mayurbhanj 
district for the period from 2016 to 2024 which is available at office of the Regional Office of the Board at 

Balasore. 

/By Regd Post 

D C&<ou|202y 
By Regd Post 

Yours faithfully 

Asst.Env.Scientist and PIO 

Copy forwarded to Public nformation Officer, State Pollution Control Board,Odisha, Paribesh 
Bhawan, A/118, Nilakantha Nagar, Bhubaneswar-751012 for information with reference to letter no- 3156 

Dt- 07.03.2024 

Asst.Eny.Scientist and PIO 
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ANNEXURE-3



SLNO Point wise Information Sought 

1. 

INFORMATION SOUGHT UNDER RTI ACT - 2005 

2 

as per RTI application 

Point No -1 

Point No-2 

Remarks 

Information not available 

Copy enclosed 

Public Informaon 
B8.04202 

Regional Oifice S.P.C, Board, 
Balasore 
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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA 

Original Application No. ... of 2021 

SAPAN KUMAR GHOSH 
VERSUS 

STATE OF ODISHA AND OTHERS 

APPLICANT 

KNOW ALL to whom these present shall come I SAPAN KUMAR GHOSH, S/O MRIGANKA SEKHAR GHOSH, AGED ABOUT 37 YEARS, AT- WARD NO 25, PALBANI PS- BARIPADA TWON DIST- MAYURBHANJ, 757001 the above named APPLICANT do hereby appoint (herein after called the advocate/s) to be my/our Advocate in the above noted case authorized him :-Sankar Prasad Pani, Advocates, Plot -2132/4814, Nageswartangi, Bhubaneswar, 751002, Enrolment No 0-785/07, Email: 
sankarprasadpani@gmail.com, Mob-9437279278 

RESPONDENTS 

To act, appear and plead in the above-noted case in this Court or in any other Court in which the same may be tried or heard and also in the appellate Court including High Court subject to payment of fees separately for each Court by me/ us. To sign, file verify and present pleadings, appeals cross objections or petitions for execution review, revision, withdrawal, compromise or other petitions or affidavits or other documents as may be deemed necessary or proper for the prosecution of the said case in all its stages.To file and take back documents to admit and/or deny the documents of opposite party. To withdraw or compromise the said case or submit to arbitration any differences or disputes that may arise touching or in any manner relating to the said case. To take execution proceedings. The deposit, draw and receive money, cheques, cash and grant receipts thereof and to do all other acts and things which may be necessary to be done for the progress and in the course of the prosecution of the said case. To appoint and instruct any other Legal Practioner, authorizing him to exercise the power and authority hereby conferred upon the 
Advocate whenever he may think it to do so and to sign the Power of Attorney on our behalf.And /We the undersigned do hereby agree to ratify and confirm all acts done by the Advocate or his substitute in the matter as my/our own acts, as if done by me/us to all intents 
and purposes. 

Ahcate 

And I/We undertake that I / we or my lour duly authorized agent would appear in the Court on all hearings and will inform the Advocates for appearance when the case is called. And I /we undersigned do hereby agree not to hold the advocate or his substitute responsible for the result of the said case. The adjournment costs whenever ordered by the Court shall be of the Advocate, which he shall receive and retain himself. 
And I /we the undersigned do hereby agree that in the event of the whole or part of the fee 
agreed by me/us to be paid to the Advocate remaining unpaid he shall be entitled to withdraw 
from the prosecution of the said case until the same is paid up. The fee settled is only for the 
above case and above Court. VWe hereby agree that once the fee is paid. I /we will not be 
entitled for the refund of the samne in any case whatsoever. If the case lasts for more than 
three years, the advocate shall be entitled for additional fee equivalent to half of the agreed 
fee for every addition three years or part thereof. 

y 2024Accepted subject to the terms of fees. 

IN WITNESS WHEREOF IWe do hereunto set my lour hand to these prçsents the contents 
of which have been understood by meus this day of 

Sofen kumae Cqhesh 
Client 
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and Advocate Ashutosh padhy.
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